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Judgement

Avneesh Jhingan, J

This second petition is filed seeking directions to the official respondents to
protect the life and liberty of the petitioners and not to interfere in their personal
lives.

The earlier petition filed by the petitioners was dismissed by this court on
21.9.2022 by passing the following order:

“This petition is filed seeking direction to the official respondents to protect life
and liberty of the petitioners and not to interfere in their personal lives.

From the pleadings, it is forthcoming that son of the petitioner is an accused in
FIR No.108 dated 12.9.2022, under Sections 307/323 IPC, registered at Police
Station Shimlapuri, District Ludhiana and the police is trying to apprehend him.

The grievance raised in the present petition is that the representation 17.9.2022
has not been considered.

Learned counsel for the petitioners submits that the petitioners are being
harassed, the police is conducting raids for apprehending their son and are in
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constant fear.

Learned counsel for the State appearing on advance notice opposes the prayer of
the petitioners. He submits that the petition is pressure tactics to delay
apprehension of the son of the petitioners who is an accused. From the perusal
of the representation, it is forthcoming that apart from bald allegations, no
specific incident has been mentioned in the representation. There are no details
as to when the raid was conducted by the police officials and whether they were
having required documents or not.

The contention of learned counsel for the State is correct that the presentation
has been filed only as a tool to ensure delay of apprehension of the son of the
petitioners in an FIR. No interference is called for.

The petition is dismissed.”

The second petition has been filed for the same relief by filing another
representation by making bald statement and vague allegations against the
police authorities. It is not disputed that son of the petitioners is an accused in
FIR No. 108 dated 12.9.2022, under Sections 307/323 IPC, registered at Police
Station Shimlapuri, District Ludhiana and is absconding.

Learned counsel for the petitioners on instructions submits that till date, son of
the petitioners has not been granted any anticipatory bail.

No ground is made out for interference in the second petition filed for the same
relief.

The petition is dismissed.
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